" | TEM NO. 9 COURT NO. 13 SECTI ON 1|

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
Crim nal Appeal No('s) . 1114-1116/ 2015
BHAGMATI SHARMA, ADVOCATE, KUSHI NAGAR Appel | ant ('s)
VERSUS
S. P. SHARMA, CIM KUSHI NAGAR Respondent ( s)

(with appln. (s) for c/delay in filing petition of appeal and
exenption fromfiling c/c of the inpugned judgnent and exenption
fromfiling OT. and stay and office report)

Date : 07/09/2015 These appeals were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE KURI AN JOSEPH
HON BLE MR JUSTI CE ARUN M SHRA
For Appellant(s) M. Ravindra S. Gari a, Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER

Del ay condoned.

| ssue notice returnable within six weeks.

In the neantine, there shall be stay of operation only
of the sentence of inprisonment.

(Raj ni  Mukhi) (Tapan Kumar Chakraborty)
Sr. P.A Court Master

Signature Not Verified

Digitally signed by
Raj ni  Mukhi
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